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OBITUARY R F R NCE 

MR. SPEAKER : Hon. Member, 1 
have to inform the Hou e of the sad demi e 
of Shri N iranjan Jena, who was a Member 
of First Lok Sabha during t 952-57 represent-
ing Dhenkanal-West Cutta k Constituency 
of Oris a. 

An agriculturist, Shri Jena devoted 
himself to welfare of scheduled Castes and 
Scheduled Tribes and uplift of poor and 
downtrodden people. He took keen interest 
in the proceedings of Parliament. 

Shri Niranjan Jena pa ed away at 
uttack on 18th July, 1983 at the age of 67 

year. 

We deeply mourn the los of thi 
friend and I am ure that the Hou e will 
jOin me in conveying our ondolences t 
the bereaved family : 

ORAL AN W ~RS TO QU TIO 

U e of Public und by Monopoly 

*453. HRIMATI ~ S ELA GOPA-
LA : Will the Mini. tel' of IN C 
be pleased to tate: 

(a) whether Government have taken 
into account various criticism Jevelled by 
the organised labour in regard to the .unfair. 
u 'e of public fund by the monopoly house ; 

(b) if 0, whether th pint raLed 
by the organised labour have been referred 
to a committee; 

(C) whether organi ed labour had 
demanded a dialogue with Government in 
regard to the policy f aid by financial 
in titutions to the sick: indu trial under-
taking; . 

(d) whether Government have received 
any representation for expansion of high 
level ommitte t include repre entative 
of organi ed lab ur; and 

(0) Governmenfs d ci ion on th 
' am ? 

TH D PUTY 
Ml IS R OF 
JA ARDHA P 

laid on th 
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(a) to (e) In the ab ence f specific 
details relating to the criticism and demands 
of the rganised labour, it would not be 
possible to comment on the e details. The 
administratively concerned Department 
namely, Dcptt. of Labour, Deptt. of 
Company Affairs and Department of 
Economic An'air have not set up any high 
level committee a refarcd to in the 
que tion. No repre entation from organi ' cd 
labour ha also been received in thi ' regard 
by the above mentioned Departments. 

[n regard to the usc of fund . of pu bli~ 
financial in tillltion by the a sistcd com-
panies, including tho e belonging to MRTP 
HOll e., the financial institut ions ensli re 
through periodica l report, site in pcctions 
and the nom jnce director appointed on 
the Board of the as i tcd con ern that the 
funds 'l re utilised for the purpo 'c for whkh 
they arc disbur ed . It i the I olky of the 
Government that the banks and fInancial 
in titutions houJd identify ickness at the 
incipient stage it elf, 'any out via.bility 
studies and nurse lIch of those units a are 
considered potentially viable. The banks and 
financial institutions are functioning in aCI.:OI-

dance with the above Government policy. 

SHRIMATI SUSEELA GOPALAN 
ir, the Ministry of lndustrie had apJ10inted 

a Committee in J 977. The representatives 
of the Trade Unions had submitted to it to 

o into the work ing of the publ ic . ector and 
ick units. The ommitlec had presented 

a Report empha. isi ng the di crsion of fund 
and embezzling of funds frOl11 these com-
panies to other ource, That rep rt was 
ubmitted (0 the Government in J 977, but 

noth ing ha been done . 0 far a bout it. 

M reo er in man big ompanies like 
the eort, the D. . M. and other 001-

panic, the financial institution have got 
more than 54% of their hares and the 
Go ernment is uggesting that they have 
th Director in the e ' ompanies. But ye -
terday itself, the Finance Mini ter had said 
th t they are going to advise these Directors 
to be a little more aeti c. That mean that at 
pre ent they are actually acting as the agent 
of these ompanie, not as repre entative 

of the e financial institutions , They can 
divert any amount of money to other sources; 
and afterwards they will ay this is a ick 
unit. Naturally the workers are very much 
worried and they request the Government 
to take them v.cr. 

S , my que Lion is whether the Govern-
ment is prepared to go into the e questions. 
And aJ 0, when thi mone.v is diverted , will 
the Government take o ver these indu tries, 
where our hare exceeds the shares of these 
owner companie. Mo l of these companies 
have 12 to 13 ~~ deposits of their shares and 
we are having 54% as ollr share. 

TH MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE): I do not know 
what particular Committec the hon. lady 
Member ha referred to. If she had menti-
oned it in the que tion, 1 (.;ould have ascer-
tained this fact. Will she please gi e some 
fa c ts as to what was the Committee 
appointed the name of the Committee or its 
chairman - so that I can a certain the facts? 
If you say that some committee was appoin-
led and ga e a report in 1977, from where 
can I trace it? If you could give me some 
indication, at least the name of the Commit-
tee, then I can try to find out what was 
their ob. ervation, a nd what was their report. 
(llIterruptiolls) You aid that some committee 
wa appointed. Which Committee ? 

SHRI SATISH AGARWAL: But this 
objec tion ould hel ve been taken when the 
Lok Sabha Sec retariat sent thi queslion to 
your Ministry. Y0U could have ommuni-
I.:atcd it to the Lok Sabha ecretariat. 

SHIH PRANAB MUKH _RJEE: We 
ha e already done it. Mr. Agarwal. it 
\.Va done by us. I have already 
'ommllnic~ led t hat the question 
is too vague. I would like to have 
ome peeific information about the n a me of 

the ommittee , or by which organization it 
was instituted. Naturally, I could have 
answered the question in a better manner, if 
I knew that. (lnterruptiol1 ) 

Let u not enter into an argument. If I 
knew the name of the 'ommittee or the 
Mini try which al pOinted the committee, I 
c uld have a crtained it. In fact , when 
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you referred thi question, I tried to find 
out from the Department of Economic 
Affairs which comes into the picture, from 
the abour Ministry which comes into the 
picture, and the Department of C mpany 
Affairs also becau e it concern monopoly 
etc. From there , I did not get an, such 
report. 

Now about the moot que tion yOll are 
generally referring to. Fjrstly, I never said 
that nominated Directors are not doing their 
work effectively. That j your conc1u ion . 
What I said was thnt I had appointed a 
committee under the chairm<.tn hip of Mr. 
Narasimham, a former Finance Secretary 
along with some others to 1001' into the r Ie 
of the in titution in the assis ted units, and 
many other aspect connected therewith r 
incidental there to. But from that, one need 
not come to the conclu ion that the nomi-
nated Directors arc not cfrt!ctive. omewherc 
they are effective, and omewhere they may 
not be effective . Rut let II see how th yare 
functioning. 

Secondly. with regard to the diversion 
of fund, that i a matter which we shall 
have to go into, in re pect of the indivj-
dual companies. Wherever there i a 
specific allegation, definitely we would like 
to take it into account; but the institutions 
are to provide finances to private sector 
because these intitutions are meant for the 
private ector also, in Ollr indll trial set-up. 
The hon . Member may not like it, but 
the private sector is to play a role. And 
if you look at the total alloc.:a ti n. you will 
find t hat according to it in the current 6th 
Plan, nearly R s. 74,000 rore have to b ~ 

inves ted in the private ector. as ngain t 
Rs. 97,500 crores whi h are to be inve ted 
in the publi<..: ~ctc r. Therefore, inst itu-
tions are to provide a si. lance for indu-
trialisation. They are to take care whether 
the purpo e for which the m ney is being 
received from the in titution are being 
llsed for the purpose. r not. The 
nominee Dire tor of the in titutions make 

. a rcport; they make periodical in pe tion . 
The e are the mea ures through whi<..:h it 
is done. 

SHRIMATI US LA GOPA A 
With regard to the private hipping cor-
poration , a tuaJJy 90% of the money i 

given to them from the financial in titu" 
tions. In such ca e , why hould we take 
]0% from the private people? That mean 
the entire industry is run wi th our money. 
\Vhy hould it not be taken er by OUX: 
Government, _o that the di. t~rsion of money 
from the. c companie. to other area will 
not be th re ? 

Man f the companie are turning 
i k. ThOll ands of pe pie are being 

turned Ollt. That is why trade union. hav 
rcpre cntcd t hat there must be a dial gue 
with the Governmcnt. ow th Govern-
ment ha onl agreed to have a di 1 gue 
with the public ed r ltnd rtakings p ople, 
to go into the w rking of the pub)i e 1 r 
undertakings. But about dial gue with 
the other companie als ,the trade union 
have reprc en ted. Are YOll prepared to 
have a dialogue with the rept\; enlat i e of 
the trade union ? They can gi e you 
betler detail s ab ut the working of these 
companie . 0 we want to know whether 
Government is willing to have a dialogue 
with the representative~ of the trade 
union , and to see h W I he companies 
are working . They can gi e all the 
detail. 

SHRI PRANAB MUKH RJE : We 
would like to have a dialogue with the 
representative of the trade union on many 
is ' ue . . . The Mini try f Labour i dOing 
that j b. It i their normal rOllline work. 

ven 'ometimes the Admini trative 
Mini trie al 0 intervcne. In one 
malleI' I my elf t ok the initiati e. The 
hon. member is awar . of it with refe-
rence to d ncutrali ation formula. 0, 
ther~ i no question that v e hould not 
have a dialogue with them. ~ ven if the 
trade unions have pccific sugge tion with 
regard to better fun tioni ng, I am prepared 
to examine thcm. She referred t the 
Shipping orporation. I do n t know 
whether we can go int the entire gamut 
find ustrialisation. This is th practice. 

The m ney comes from the D. very 
where, almo t, it is uni er a) practice that 
hipping it If j a highly apital inten i e 

indu try. PlOprtionatel larger amount 
orne from the in titution. 0, thi i 

our practice also. But the general point 
with referen e te that i that there I a 
te ndenc), ] do agre tha t the unit \ ant 
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to depend heavily on the in titution I 
as istance. That is why we are pursuing 
the poli y that under n ircumstan es the 
depend n c n a istan e from in titUlions 
shou1d ex eed 50 per eot so that the 
companies hould a lso plough back their 
own resource; they need not unnecessarily 
depend heavily n in titutional upport. 

~i f'T,{~T~t ~t~ eln~ : ft~ +rr.,rtTlf 
fq~ ~~r \ill cr.) n;::r. m~ q-Q~ lf~ ~ 

Cfi'{ fG'lTT ~T f~ fJff~Ff ffqf;Ff TT'~ . 
Q1fcm fqf1' CiflT lf~ ~'l;rT ~~T ;rrl1 

~Cf,~ ~~ Cf1"t'i CfiT CfiTf5r~ cr. ~~T g, 
~;; 3fT~ q-er. ~ff q~ tfi)~ ;r,fri crT~r 

"~T ~ I 3fq ~~ Cfil=C-T.,T er.T ;rrl1 +fT~T~T 

f~d Cf."t ~ ~~ f~~ ~T iSf ~ l ~~ cr.) 

CfiTf~~ ~T ~~T g, # +r;:~r ~T ~ JfFf;rr 
:qT{f~n ~ ftfi CifrfT qf{ ~'1~ f~r;rTqj ;r.r<l-

(n~T Cf,"~iT ? 

~;:~T" :r;~)~T l)q'J;fT Xf7CfiT7 ~ 6fT7 

tfi,~f;:~lTr;r ~(ft~~~rt~ Tr '9"r.~ t";:~ 

'tl)~T ~~ CfiT Cf.Tf5f~ Cf,T g / ~ff cn~ n. 
tT~Cfir Cllf T CfjT<.fcH~T Cfj7 7~T ~ ? 

HRI PR AB M KH - RJ If 
nation ha been. taken, definitely it is 
a r fI ction n my 0\ n secreta riat. But 
I hall have 10 ee to it. Pcrhap ' wc 
might hay pa ' cd it n to the . dmini ' tra-
ti e Mini tr , the Ministry (f mmcr e. 
But definitel I will he k into it and 1 will 
let him kn \ . 

HRI IR H( . H : The banks 
were n ti nali ed \ ilh gr at fanfare wit h 
the id a that I hey \) ill be J1ublit.; riented 
a nd would rve all clion of the c mmu-
nity. 

PR DA DAY T "' : They 
ay that pu lic ,h uld rientcd. 

A H RJ e 
I u. 

SHRI NIREN G OS ow it ha 
com to p wer. Mr. Swaraj Paul ha made 
the allegation that with Rs. 228 crore, 
Tata , Birla and others have been having a 
command on R. 28 000 crore. There i 
omething fi hy which has appeared about 

Mr. Swaraj Paul in today's Statesman. 
Will the inance Minister be able to 
pint out a ingle big company which 
has ploughed back their profit upto 
50 percent? I thin 99 percent of 
the l' mpanies draw their equity 
apital from the financial institutions. 
0, if the financial institution become hand 

maidens of the monopoli t then what is the 
use, or what i the purpo e that is erved 
by nationali ing it? That we cannot under-
' tand and before the industries fall ick 
their director do nothing, they indulge in 
malpracti e al 'o. We mu t know these' 
things. 

MR. PEAKE R 
Mr. Gho h. 

Put the que lion, 

DR. S BRAMA lAM W MY : That 
all pub1ic money. 

SHRT NIREN GH H: Yes , it is 
public money given t them. Will you make 
a rule, a. you . ay, that within an year or 
tw all tho e hou e must have at least 50 
per cnt quity hal' and the poor 
pea antry mu t be rid of their debt 
completely through public fina nce and the 
public in titution should lend the money, 

that they can get rid of the mon y-
lender and the S ltaJ7IIkaars . 

DR. UBRAMA lAM W MY : You 
teach him leverage and r covery ratio. 

HRI IR N G H H: ow, the 
cc nd lie tion is . ... (Interruptions) 

MR. PEAKER : o. let him answer 
thi que tion . 

HRI PR N B MUKHERJ : That is 
why I eek a 'larifi ati n from the hon. 
Member, wheth r he wants to indicate that 
more credi t should be made a aiJable to the 
agriculturi t, the farmers I can under tand 
that- 0 that they a n get rid of the money 
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lenders but 'if you means that they hould 
get rid of the debt by the ban writing 
otT the debt, that I cannot, definitely, 
agree. 

HRI NIREN GHOSH I did not ay 
so. They arc heavily debtridden and tbey 
should get rid of the debt. 

SHRI PRA AB MUKHERJEE : Ye , 
they hould get out of the lutches of the 
money lenders and for that we are making 
all institutional arrangements through the 
RRBs and the branches of the RRBs in rural 
areas and other thing whi h are all known 
to the hon. Member. 

It i not that the banks are not doing 
anything, the banks are doing tremendous 
work, but I would ay t1]at there j a gap 
between the expectation of the people from 

per eot equity uld be ta en by him 
My point is that wi th the pa sa e r time 
the institutions ha e onverted their prime 
loans into equity. As a result their hare 
increased. 

1 thought we hould not 1 lain tbe 
preliminary things to the hon. Member. 
And. e are trying to ee that, a I ha e 
mentioned earlier, they need J1 t and 
should not depend heavily n the in-
titution. In regard to ickne of th 

indu trie , I have taken it up with the ban s 
and the in Wution because they r the 
fir t to kn w from the a h vcr p iti n 
of the units, who their client i , t find ut 
whether their unit are fun tioning prop rly 
or not· nd they mu t e more igilant 
aod that is \ hy we admit that much more 
improvement is requ ired. 

the institutions " and the capabilitie of the MR. SP AK R: Prof. Narain hand 
in titution t meet them and that is the Parashar. 
area where 1 ought your cooperation to a 
motivate them. /' ~trcamlining the unctioning of Direct rate of 

You have a powerful union in the 
banking sector. Today 40,000 banks re 
there all over the 'ountry and it we an 
profitably motivate thcir objective ' and tell 
them about credit deposit ratio which is 
about 60 per ent, I think then lending to 
the priority ector, which in ludes the mall 
farmers the marginal farmers, arli ans, el~., 

can be achieved. We are keeping that in 
view. 

DR. UBRAMANIAM SWAMY : You 
are edu ating hri iren Gho h. 

SHRI PRANAB MUKHERJ , 
that i the pre ent practi e whi h we are 
following now, to which I ha e referred. 
It i ' true thd, u. I menti ned, 
the indi idual in titutions may In t be ble I 
help them a their equity hare wiIJ 
go down. This is mainly be au e f 
the con ertibility cl use which we h c 
asked the institutions to have, be all e the 
m ney \ a c nvertcd into equity. s a 
re ult aloin many of the exi ting omp nies 
today you will find that their equity holding 
has gone dO\ n. But earlier the po ition 
wa not Ii e that. Anybody could tart a 
banking ompany and 50 per ent or 40 

Re ttlerncnt of x- ervicemen. 

*454. PROF. AR IN CHA D 
PARASHAR Will the Mini ter of 
D P E be plea cd t tate: 

(a) whcth r Go ernm nt ha c taken 
any concrete tcps t streamline the function-
ing of the Direct rate of Rc cHiem nt f 

x-Servicemen and e lend it unit t all 
tales 0 as to make it m rc u eful t the 

Ex- er i emen; 

(b) if ,the step tak n in this r gard 
during the pa t two year nd the urrent • finan ial year; and 

() it n t, the re on 
\Vh ther any immediate step 
taken f r thi purr> e? 

MI 1ST R F D 
R. V KATARAMA) 

theref rand 
\ uld b 

ir. 

(b) On the re ommendation f th 
E timate Committ e f th venth Lo 

abha (1980- 1) a tudy by the Indian In ti-
tute of Public Admini trati n f r r nj-
zati n f the ir torate Oen raj f Re - ttl -
ment in ludin Zonal Oir t r. te endriya 




